FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation § of the Insolvency and Bankruptey Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CEEDITOES OF A/S. SHWETA HOUSING AND HOSPITALITY
PRIVATE LIMITED

REELEVANT PARTICULARS

Name of the Corporate Dehtor

Shweta Housing and Hospitality Private Limited

s

Date of incorporation of corporate debtor

18 Apnil 2007

3.

Authority under which corporate debtor 13
mcorporated rezistered

Registrar of Companies — Mumbai

Corporate Identity No.' Limited Liabilsty
Identification No. of the Corporate Debtor

U70100MIIZ007PTCETO053

Address of the registered office and
principal office (af any) of corporate debtor

Registered Office;

Sharma Bungalow, Hiranandam Complex Bhd Lake
Castle View Bldg, Powat, Mumba City, Mumbai,
Maharashtra, India, 400076

Insolvency commencement date 1n respect
of corporate debtor

Date of Order: 18-12-2023

Estimated date of closure of msolvency
resolution process

14/06/2024
180 days starting from the date of commencement of
Corporate Insolvency Resolution Process

MName and regmistration number of the
msolvency professional acting as interim
resolution professional

Mr. Anup Kumar Singh
IBBLTPA-001/TP-PO0153/2017-2018/10322

Address and e-mail of the intenm
resolution professional, as registered with
the Board

Address: 4th Floor, Flat 4A; Bidvara) Niket 22284,
Manohar Pukur Road, Near Deshapriva Park, Kolkata,
West Bengal 700029,

Email: anup_singh@stellannsolvency.com

10

Addrezs and emal to be used for
correspondence with the intenim resolution
professional

Address: Stellar Insolvency Profezsionals LLP. Suite
1B, 1¥ Floor, 22/28A, Mancharpukur Road. Deshopriya
Park Kolkata-700029

Email: shwetahousimngandhospitality @email com

H.

Last date for submission of claims

01012024

Classes of creditors, 1f any, under clause
(k) of sub-section (6A) of Section 21,
ascertamned by the imtenim resolution
professional

Not Applicable as per information available with IRP

13

14.

MNames of Insolvency Professionals
wdentified to  act as  authorsed
representative of creditors in a class (Three
names for each use)

a) Relevant Forms and

b) Details of authonized representatives are
available at:

Not Applicable as per information available with IRP

a) Web Lmk: https:/wnw ibbi govan‘home/ downloads
Address: Stellar Insolvency Professionals LLP. Suste
1B, 1% Floor, 22/28A_ Mancharpukur Road. Deshopriya
Park Kolkata-700025.

Email: shwetahousingandhospitality @gmail. com




b) NA

Notice 15 hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of the Corporate Insolvency Resolution Process of Mis. Shweta Housing and Hospitality
Private Limited on 15-12-2023,

The creditors of M5, Shweta Housing and Hospitality Private Limited iz hereby czalled upon to submit thesr
claims with proof on or before 01/01/2024 to the Interim Resclution Professional at the address mentioned
against entry No. 10.

The financial creditors shall submit thewr claims with proof by electromic means only. All other creditors may
submit the claims with proof in person, by post. or by electronic means.

A financial creditor belonging to a class, as histed against entry Wo. 12, shall indicate its choice of an authonized
representative from among the three msolvency professionals listed aganst entry No. 13 to act as an authorized
representative of the class in Form CA - Not Applicable as per information available with IRP.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Mr. Anup Kumar Singh

Interim Resolution Professional
Date and Place: 20™ December, 2023, Kolkata
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® ADDING MORE AI-POWERED FEATURES

Google Maps tailors
visvals for Indian
user preferences

NANDAGOPAL RAJAN
New Delhi, December 19

“EXPECTATIONS OF USERS
are changing... global youth
have different expectations...
they actually want things to be
more visual, more immersive.
That's what is engaging for
them. We are recognising this
pattern all over the world,”
Miriam Karthika Daniel, vice-
president (Maps Experiences),
Google, sums up how Google
Maps is changing with the
times comparedtowhen asim-
ple mapwould do.

“In places like India, voice
and visual experiences are
actually valuable. India is the
number one country where
people search using voice. It’s
much easier for people to use
theirlocalvernacularlanguage
tosearch. Sowewant tosupport
more and more of these visual
and immersive use cases,” she
told indianexpress.com in an
interview, adding how the
deployment of Street View,
now inover 3,000 Indian cities,
is actually making it possible
for Google to bring some of
thesevisualand immersive use
cases to the country.

While Google is using Al
and imagery from local part-
ners, Genesys International
and Tech Mahindra, to enable
Streetview, it isalso launching
Lens in Maps across 15 Indian
cities by January 2024 letting
users get more information
about businesses on Android
phones by simply pointing the
camera down a street. Simi-
larly, Live View Walking Navi-
gation will give users arrows,
directions,and distance mark-
ers overlaid on the Maps
screen in over 3,000 cities for
Android users.

For Google, which has been

SMOOTHER RIDE
MEmphasis [
onvisualand | |
immersive | 2 = =|
experiences *& vogl HP”‘;
MW Voiceand | M Expansion
visual of Street
experiences | Viewin

valued in India' Indian cities

MIRIAM KARTHIKA DANIEL,
V-P (Maps Experiences), Google

-
IN PLACES LIKE INDIA,
VOICE AND VISUAL
EXPERIENCES ARE
ACTUALLY VALUABLE.
INDIA IS THE NUMBER
ONE
COUNTRY
WHERE
PEOPLE
SEARCH
USING
VOICE.

using Al maps “for nearly a
decade”, the technology has
allowed it to “map millions of
kilometres of urban and rural
roads and more than 300 mil-
lion buildings”. This is serving
millions of users daily, on aver-
age surfacing over 50 million
searches across multiple lan-
guages, and powering over 2.5
billion kms of directions every
single day on Google Maps in
India, a Google Maps blog post
elaborated. With the help of Al,
Google hasnow put over 30 mil-
lionbusinessesand placesonits
maps,enabling over 900 million
connections a month between
consumers and businesses.
“Our Al technology has
made commutedecisions more
seamless, helping people

choose the most time-efficient
route with traffic predictions,”
the blog post said, citing the
example of Project Greenlight
which analyses traffic patterns
to support cities in optimising
the traffic flowat intersections.

“ETAs have slightly more
error bars in India because
there's a mix of vehicle modes
and traffic congestion is high.
So we constantly have models
thatarelooking at trips and trip
outcomes. What did we predict
at the beginning of the tripand
what was the outcome at the
end of the trip,” Daniel
explained,addingthatitis“con-
tinuously self-learning and
updating itself”.

Daniel said if Google can
learn and solve some of the
problems adequately in India,
they can also take it to many
parts of Africa and Latin Amer-
ica where there are similar pat-
terns in traffic.“We have teams
in India that are sclving these
problems almost on a real-time
basis.And thenwearedoing that
herebecause thisis probablyhit-
ting the highest complexity for
now, she explained.

Catering to specific Indian
needs, Google Maps will now
have places of worship, medical
facilities and government ser-
vices in the country. It is also
using these tolaunch an India-
first innovation in the form of
address descriptors that help
local users understand
addressesbetterthantheydoin
real life. So,when auserdropsa
pinand sharesitwith someone,
Google Mapswillautomatically
find up to five of the most rele-
vantlandmarksand area names
around your pinned address for
reference helping users navi-
gate into unfamiliarareas. This
feature will launch in 75 cities
early next year.

Uncle saw potential, CSK spent I8.40 cr
for Rinku Singh-like finisher Rizvi

PRATYUSH RAJ
New Delhi, December 19

HASEEN RIZVI HAD banned
his brother-in-law Tankeeb
Akhtar from entering their
house. Reason: Tankeeb, a
failed cricketer himself, had
seen potential in his nephew
Sameer Rizvi and wanted him
to play for India.

On Tuesday, Mamu Tan-
keeb came one step closer to
his dream. The Meerut-resi-
dent Sameer was picked for
18.40 crore by Chennai Super
Kings after intense bidding to
becometheday's highest earn-
ing uncapped player.

“Mamu was always there
with me.If I think maybe there
would be barely 14 days in the
past 14 years when he wasn't
with me at the ground,
Sameer tells The Indian
Express.

“He had more belief in me
thanIeverhad. He forced meto
sit and watch the auction. I
never wanted to watch it, but
he made me watch itand Iam
glad that he did,” shares the
youngster.

For years, Tankeeb stopped
visiting his sister’s house
because of his brother-in-law's
taunts. He visited his brother-
in-law three years agowhen a
16-year-old Sameer made his

bk

Sameer was picked for ¥8.40 crore by Chennai Super Kings
after intense bidding to become the day’s highest earning

uncapped player

Ranji Trophy debut.

Mat bigaad usey, khud ki
tarah mat bana, cricket se kya
mila tujhe (Don't spoil him.
Don't make himlike you.What
have you gained from playing
cricket)? These were the words
my brother-in-law used to say
to me whenever he would see
me,” laughs Tankeeb.

“Back then, it used to hurt

me a lot. Today, we laughed a
lot on this topic. Sameer's
father is not well for the past
threeyears. Hesuffered abrain
haemorrhage days before
Sameer made his Ranji debut.”

“Today, my brother-in-law
held my hand and cried like a
kid. It is a very emotional
moment forourfamily,”he says.

Tankeeb says the price tag

WHAT EXPER

SAY

From record-breaking buys to heartbreaking disappointments, all this happened at the IPL 2024 auction.
In all, 72 players (30 overseas) were picked as the teams spent a total of 2230.45 crore. However, experts

has put even more responsibil-
ityonhisshoulders,as he does-
n't want Sameer to be carried
away.

Itna paisa is umar mein,
thoda dar lag raha hai mujhe
(So much money at such an
age, I am a bit scared). As a
coach my role is over. Now he
will get more qualified coaches
at Uttar Pradesh, National
Cricket Academy and Chennai
Super Kings. My job is now to
keep his feet on the ground. It
is going to be a tough task,”
laughs Tankeeb.

Sameer came to limelight
in 2019-20, when former
India left-arm spinner Sunil
Joshi handed him a first-class
debutattheageof 16.

“One of the great facets of
Sameer’s game is his ability to
bat anywhere between Nos. 4
and 7.Heisafloater,and ready
to bat anywhere and has
adapted to different roles as
well.Justlike Rinku (Singh), he
has got this excellent ability to
finish games,” says Joshi, now
the coach of Uttar Pradesh.

“The talent was always
there.When he made his Ranji
Trophy debut, people said that
he was young but believe me,
he was ready. Since then, he
has not only improved his
game but has taken it to the
next level. The rise has been
staggering but I am not sur-

gave mixed reactions to Tuesday's auction.

prised,” says Joshi.

Sameer comes with a rep-
utation for big hitting. In the
Syed MushtagAliT20 Trophy,
he was among the top 10 six-
hitters, with 18 maximums,
striking at 139.89. The 20-
year-old hit a six every 11
balls.In the UPT20 league, he
registered the highest indi-
vidual score of 122 as well as
the fastest century that came
off 47 balls. Among batsmen
to score at least 100 runs, he
had the best strike rate in the
tournament at 188.80,where
he was also the leading six-
hitter overall. Sameer scored
455 runs, and had 35 sixes in
the UP T20 League. In the
Men's U-23 State ATrophy, he
scored 454 runs, hit 37 sixes,
the most in the tournament
and led his team to the title.

“Rohit Sharma is his role
model. Rohit's effortless bat-
ting has made him his fan. He
used to annoy me by asking
questions about whether his
pull shot looked like Rohit or
not.There is no similarity but
he thinks that he bats like
Rohit,”says Tankeeb.

“I am happy that he is
going to CSK. The reason
being that just by being
around MS Dhoni for three
months, hewilllearnalotand
become a better cricketer,”
said Tankeeb.

STEPHEN FLEMING, HEAD COACH, CSK

-
IT'S NOT JUST WHO YOU GET
BUT IT IS THE PLANNING YOU
DO BEHIND THAT. MITCHELL

WAS OBVIOUSLY AN

IMPORTANT PLAYER AND

THAT CAN THROW YOU
ALITTLE BIT. ALOT
OF NERVES
AROUND IT.

TATA ELXSI LIMITED

DANIELVETTORI, HEAD COACH, SUNRISERS HYD

AND WE CAN MAKE
A DECISION CLOSER
TOTHE TIME.

NOTICE

THE CAPTAINCY lSJLEI'WAFT (CHRIS) WOAKES CT)VERS
AND SEE REALLY. WE DON'T TWO POSITIONS FOR US -
WANTTO BURDEN GUYS AT (SAM) CURRAN AND

THIS STAGE. THERE ISALOT OF (KAGISO) RABADA. HAVING
CRICKET BEFORE THE IPL, WE AN INDIAN SEAMER IS OF
HAVE TO GETTHROUGH THAT IMMENSE VALUE. HARSHAL

MIDDLE AND
DEATH OVERS.

SANJAY BANGAR, HEAD OF CRICKET, PUNJAB KINGS

BOWLS THROUGH THE

ICEX

Indian Commaodity Exchange Limited
Corp OMice: R Toch Park, 400-4, 3 Wirg, @h Foor, Thane - Beinpor Road, Airck, Nav Musha - L00TTH Inda
CIN: VT 120G ORAPLCIRG 142 Emedt rembershp Gecanind itcom: Cortact ner. «81-22-82081500

PUBLIC NOTICE

Motice is herely given that the following member of indian Commaodity Exchange Limsted (ICEX)
has spplied for Surrender of ity Trading Membership (TH)

Member 1D
1274

Member Name
Choice Equity Broking Private Limited

SEBI Reglstration No|
INZODO160131

Any Clientperson having any caimidisputa’gnevance against above maembar arising out of
iransachons In Commodities Darvabves hrough ICEX, miay furmesh dolads of their clalm n
prescribed form eveilable on Exchange web site hitps:(‘www_ icexindis comiig-
abiratanigrigvancaiegister-g-complant-offing or can email ko Investor Grigvance Depanmant
of lhe Exchange {({CEX] al the emad address greyance@icexndia,com, encosing Herewdh all
supportng documents, wilhn 60 days of the publication of this nobice. Any claims receved
thiaraafler shal not be entertained by the Exchangs

For, indish Commaodity Exchange Limited.
Place: Mumbai Sdi-
Date: December 19, 2023 Authorised Signatory

Registered Office: Tata Elxsi Limited, ITFB Road, Whitefield,
Bangalore 560048, India

Notice 5 hereby given that the Certificate(s) for the under mentioneéd Equity Shares
of the Company have bean losl / misplaced and the holder(s) of the said Equity
Shares have appbed to the Company lo issue duplicate Share Certificate(s)

Any person who has a daim in respect of the said Shares should lodge tha same
with the Company at its Regislered Office within 15 days from this dale else the
Company will proceed 10 Issue duplicate carlificalais) o the aloresald appicants
wilthoul any further intimation

Name of [Kind of Secur! No. of
Folia No. Shareholder & Face Value | Securities | Distincive Nos.
Equity 12231311
EXA0019191) ;;ﬂ:""mn“ sharss 100 0
& FV Rs.10u= 12231410
Piaca Mumbad Mame Of ShareHolder :

Date: 20012/2023 AJAY SUNDERDAS BHATIA

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Ingsolvency and Bankruptcy Board of Indla
{Inzsclvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF
M'S. SHWETA HOUSING AND HOSPITALITY PRIVATE LIMITED

RELEVANT PARTICULARS

1. |Name of the Corporale Deblor | Shweta Housing and Hospitality Private Limited

<. |Date of incorporation of corporate
debtor

18 April 2007

3. |Authority under which corporate | Registrar of Companies — Mumbai

daebior |8 incorporalediregisiansd

SREE NARAYANA GURU CO-OP BANK LTD

Shop No.5, Ground Floor, Ashok Industrial Premise CHS Ltd., L.B.S. Marg,
Opposite HP Petrol Pump, Bhandup (w), Mumbai - 400078

The following property shall be sold by public auction on the date mentbioned against it for
recovery of dues payable to Sree Narayana Guru Co-operative Bank Lid. in accordance
with the Recovery Certificate obtained from the concemed authorities under section 101 of

4. |Corporate Identity NoJ/ Limited | UTOT00MH2007PTC1 70053
Liasbifity Identification No. of the

Caorporate Debtor

5. |Address of the registered office
and principal affice (i any) ol
corporate debtor

Registered Office:

Sharma Bungalow, Miranandam Complex Bhd
Lake Castie View Bldg, Powa:, Mumbai City
Mumbai, Maharashira, India, 400076

6. |Insolvency commencement date | Date of Order 18-12-2023

in respect of corporale deblor

7. |Estimated date of closure of | 14/06/2024
insolvency fesolulon process | 180 days starting from the date of

commancemen] of Corporale Insolvancy
Resolution Process

B. |Name and regisltration numbar
of the insolvency professional
acling as interim rasolution
professional

Mr. Anup Kumar Singh
IBBIIPA-D01/IP-P0O153/2017-2018/10322

9. |Addrass and e-mail of the indenm
rasclution professional, as
registerad with the Board

Addrass: 41h Floor, Flal 44, Bidyaraj Nikel
221284, Manohar Pukyr Road, Near Deshapriya
Park, Kolkata, Wes! Bangal, 700029,

Email: anup_singhi@slellarinzsohancy com

10.|Address and e-mall 1o be used
for correspondence with tha
intEnm resoluton professional

Address; Steflar Insolvancy Professionats LLP.
Suite 18, 1sl Floor, 22/288, Manoharpukur
Road, Deshopriya Park, Kolkata-700029
Email :
shwetahsusingandhaspitality fgmail. com

11_|Last date for submission of claims | 01/01/2024

12.|Classes of creditars, if any, under | Nol Applicable as per information available with
clause (b) of sub-section (6A) of | IRP

Section 21, ascerfained by tha
IntErim resoiulon professional

13./Names of Insolvency
Professionals identifed 1o act as
authorised representative of
creditors v a class (Theas names
Tor each use)

Nol Apgl'u:ah!e as per information available
with IR

a) Web Link :

hitps:fwww. bl gov. iInhame/downloads
Address ;: Stellar Insolvency Profassionals LLP
Suite 1B, st Floor, 22/2BA, Manoharpukur
Road. Deshopriys Park, Kolkata-700029
Email ;

shwelahousingandhozpitalily figmail.com

b} NA

14.|a) Redavani Forms and

b} Data#e of aulhorized
raprasantalives are
available at:

Notice Is hereby ghvan that the National Company Law Tribunal, Mumbsal Banch has
ordered the commencement of the Corporale Intolvency Resolulion Process of
Mis. Shweta Housing and Hospitality Private Limited on 18-12-2023.

The credidors of Mia. Shwets Housing and Hospltality Private Limited s harsby
called upon 10 submil thasr claims with proof on or before 01/01/2024 10 the Internim
Resolution Professional 2l the address mantioned against entry No. 10

The financlal creditors shall submit thelr dalms with proof by slectranic means only
Al other creditons may subimd the clarms with prool In parson, by post, or by eléctron:
means

Afinancial creditor belonging 1o a dass, as lisiad agains! entry No. 12, shall indicate
its choice of an authoreed representative from amaong the three insalvency proflessonals
Estnd againsl eniry No. 13 to acl as an authotized represantative of the class in Form
CA - Not Applicabla as par information available with IRP

Submission of false or misleading proofs of claim ghall attract penalties,

Sdi-

Mr. Anup Kumar Singh

Interim Resolution Professional

Date and Place: 20th December, 2023, Kolkata

NOTICE is hereby given that the share centificate for 400 Equity
Shares beanng No. 2002034 & 5858627 and distinctive nos
J39417-329616 & 1239078132-12390783310f Mahinda &
Mahindra Lid standing in the name(s) ol BATUK POPATLAL
SHAM hasthave been lost or mislald and the undersigned has/
have applied to the company 10 lssue duplicate Centificate(s) for
ihe said shares. Any person who has a claim in respect of the
said shares should lodge such claim with the company at its
Registered office Gateway Buiding, Apollo Bunder, Mumbai
400001 within 15 days from this dale else the company will
procead fo msue dupbcale Certificats(s)

Date: 20.12.2023 BATUK POPATLAL SHAH
Name of the Shareholder

the MCS Act, 1960 & s duly attached and presentty under possession of the Bank:

Sr Description Up Set Price | Eamest Date of Auction

of the property (Rs} Deposit (Rs) | Time and Place

1.| All tha! part and parcel of [Rs 22 30,800 Rs.2. 24 000 | Date : 09.01.2024

the properly consisting of Time : 11.30 am

Industrial Shop No 101 & Place : Head Office, Sree

102 admeasunng 711 sg Narayana Guru Co-

built up on the first floor, operative Bank Lid., Stee

Building No P. Parasnath Marayana Nagar, P. L
Complex Village Val Lokhande Marg, Chembur
Bhiwandi Dist Thane (W). Mumbai-400089

1. Loan Account of Mr. Balnath Shalandhar Kulkami with present outstanding of Rs,
8.41,280V- (Rupees Eight Lakh Forty One Thousand Two Hundrad and Eighty only) as
on 30.11.2023 plus interest @ 14.50% with legal and other charges from 01,12.2023
upto the date of realization.

2 Name of the Borrower | Mr. Balnath Shalandhar Kulkarni of Harshal Bushan Bidg,
3rdfleor, R. No. 301, Wagle Esiate, Road No. 18, Thane (W)

3 Name of Guarantors - Mr. Gangadhar K Bhalerao, Mr. Rohit Motiram Tawade,
Mr, Sandesh Parshuram More

4 Thesaid property shall not be sold below the Upset Price/ Reserve Price mentioned above

5. Bid Forms containing terms and conditions of the auction and/or any other informaticn,
if any. can be oblained from Head Office of the Bank and at any of its branches located
at Chembar (W), Bhandup (W), Mubsnd (W), Merul, Koperkhairane and CBD Belapur

6. The Inlending bidders should send thewr bids in sealed snvedopes alongwith the
Eamest Money deposit (EMD) of Rs. 2,24,000.00 in the form of Banker's Cheque |
Demand Draft payable in Mumbai and drawn in favour of "Sres Narayana Gunu Co-
operative Bank Lid., Mumbai a/c eames! Money' on any working day either in parson or
by registerad Post s0 as 1o reach the Bank before 5.p.m. on 08.01.2024 in a sealed
cover, In case the bidder is a Company, a copy of the Resclution passed by the Board
of Direclors authorising the aclual bidder 1o participate in the bidding on behalf of the
Company should also be enclosad with the Bid Form.

7. Sealed Bid Forms will bé openad by the undersignad Recovery Officer at the address
given at 11.30 am on 09.01.2024 in presance of the Bidders. The bidders present
there shall be given an opportunity to improve their bide. Bids received after the
prescribed date and time will not be accepled.

8. The successiul bidder shall be required to pay 25% of the bid price/ accepled sale price
(inclusive of EMD) immediately after the auction on the same day before 5 p.m on
09.01.2024, the Auction Day, by way of Pay Order'Demand Draft with the Recovery
Officer or by RTGS favounng “Sree Narayana Co-Op Bank Ltd, Mumbai®, and the
Balance 75% of the Bid Amount within 15 (Fifteen)days from the day of auction

9 Incasa the succassful bidder fails 1o pay 25% of the bid amount as menlioned in cause
8, the Eamas! Money depsited will stand forfelted. Similarly, if the successful bidder,
fais 1o pay the balance amount within 15 days, 25% of the bid amount already
deposited by the succassiul bidder will be forfaited and the Bank will be at liberty to re
auction the property

10. The abave property is being sold on “AS IS WHERE IS AND WHAT IS BASIS™ and is
available for inspection 28.12.2023 between 11.00 am & 500 pm with prior
appointmant of the Recovery Officer

11. Before submstting the tender forms, the tenderer mus! ascertan any encumbrance of
other Banks/FIs/Govt. Duesiother charges and dues, i any, on the property. No
objecton of any kind will be enterfained by the Bank at a later stage. Condibonal offers
and/or without EMD and offers through agents will not be entertained

12. EMD shal be refunded to those whose bids have nol been accepted (Unsuccesshul Bidders)

13. Further, the undersigned reserves its right o amend/altermodify any of the terms of
auclion andior to cancel the auction without assigning any reasons thersto. Sell-

NOTICE

NOTICE is hereby given thatl the Certificate (s) for 3483 Equity
Shares Nos. [Certificate No 153738 / 287137 / 398303 / 484774 /
1358714] [Distinctive No 9026685-9027071/145904961-
145905347 / 583131452 - 583132225/ 623144541 - 623145314/
1396234640 ~ 1396235800] of Larsen & Toubro Ltd standing in
the name (s) of LATE GAJANAN MAHADEO GADGIL has/have
been lost or mislaid and the undersigned has / have applied to the
Company to issue duplicate Certificate(s) for the said shares. Any
person who has any claim in respect of the said shares should write
to our Registrar, KFin Technologies Limited. Selenium Tower B, Plot
31-32, Gachibowli, Financial District, Hyderabad-500032 within one
month from this date else the company will proceed to issue
duplicate Certificate(s).
Name(s) of Shareholder(s)
GAJANAN MAHADEO GADGIL
Name(s) of Legal Heir(s)
VIJAYA RAMESH SATHE
ANJALI ANIRUDDHA GOKHALE

Date: 19-12-2023
Place: Pune

POSSESSION NOTICE
[RULE 8(1) SECURITY INTEREST (ENFORECEMENT) RULES, 2002]

Date : 20.12.2023

Place : Chembur, Mumbai

Recovery Officer attached to
Srea Narayana Guru Co-operative Bank Ltd.

ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED
(formery known as OAIS Auto Financial Services Limiled)
(A Subsidiary of ORIX Auto Infrastruciure Servicas Limited)
Repd. Office ; Plot No. 94, Marol Co-operative Industnial Estate.
Andhern-Kurla Road, Andgher (E}, Mumbai - 400 059
Tel.: + 91 22 2859 5093 / 6707 0100 | Fax: +91 22 2852 8549
Email: info@orixindia com | www.ordindia com | CIN: U74900MH2006PLC 163937

=

ORIX

Whareas,
1.The undersigned being the authorised officer of ORIX Leasing & Financial Services
India Limited, under the Securitzation And Reconstruction Of Financial Assets And
Enforcement Of Secunty Interest Act, 2002, and in exercise of powers confesred by
seclion 13(12) of the said act read with rule 9 of THE SECURITY INTEREST
(ENFORCEMENT) RULES, 2002 issued a notica dated 01.09.2021 caling upon MIS
Hemraj Devkarandas Metals & Minerals Limited as borrower! co-borrowers! Vinit
Vijay Agrawal & Ayushi Vinit Agrawal mortgagers lo repay the amount mantioned in
the notice beng Rs, 4,29 84 484 86/)- (Rupees Four Crore Twenty Nine Lac Eighty
Four Thousand Four Hundred Eighty Four and Eighty Six Palse Only) within 60 days
of the recaipt of the said nolice togather with further interest and other charges from the
date of demand notice ill the date of payment/realization.
2 The borrowers and co-bomrowers despite being served with the said notice and having
failed fo repay the entire notice amount together with further interest and other charges,
notice is hereby given to the borrowers and public m general that the undersigned has
taken physical possession of the property described here in under In exercise of powers
confarred on himMher under saction 134) of tne eaid act read with rule 8 of the sald rules
on 18" Day of December 2023.
3.The borrowers and co-borrowers in particular and public in general is hereby cautioned
nol to deal with the property and any dealing in the property would be subject fo the
charge of notice of Rs. 4,29,84,484.86/- (Rupees Four Crore Twenty Nine Lac Eighty
Four Thousand Four Hundred Eighty Four and Eighty Six Paise Only) together with
furthes interest and other charges from the dale of demand nolice till the date of
paymant/ realization.
4 The borrower's attention is invited to provision of sub-seclion (B) of section 13 of the At
in respect of time available, to redeem the secured assels

DESCRIPTION OF MORTGAGE PROPERTY
All That Piece And Parcel Of Commercial Premises Being Unit No. 3, The Entire Third
Floor, Admeasuring 2450 Sq. FL, Carpet Area Along With Right Of Usuage Of Common
Passage Of The Thind Fioor In The Building Lok Bhavan, Lok Bharti Complex, Lok Bhart
Road, Situatad Al Village Marol, Taluka Andheri (east), Mumbai -400047 , Maharashira
Having Proparty Boundanes - North : By Lok Bharti Road, South : By Industries, East
: By GamdeviChsl, West : By Open Plot

Date ; 18/1272023

Place : Mumbai

Loan Account No : LNOD00D00012003 Yours Faithfully,
Authorised Officer

ORIX Leasing & Financial Services India Limited
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o Spicefet
SpiceJet Limited

CIN; L51809DL1984PLCZAB23G
Regd. Office: indira Gandhi Intemational Airport, Terminal 1D, Naw Dalhi -310037
Websile: www spicejat.com; emall: invesiorsi@spicejel.com;
T, 491 124 3913939, F| +81 124 3913844

NOTICE

Notice is hereby given that:

1. the 39" Annual General Meeting ("AGM”) of the members of Spicelet
Limited (the “Company”) will be held on Wednesday, the 10" day of
January, 2024 at 3:30 p.m. through video conference and other audio visual
means ( VC'). In terms of the General Circular No, 92023 daled
September 25 2023, issued by the Ministry of Corporate Affairs,
Government of India and Circular No. SEBIWHO/CFD/CFD-PoD-
2P/CIR/2023/167 dated Oclober 7, 2023 issued by the Securilies and
Exchange Board of India (collectively referred to as the “e-AGM
Circulars”) the AGM of the Company is being conducted through VC
facility, which doas nol require physical preésance of mambers al a common
venue. The members may attend the AGM through VC facility or view the
Ive webcasl of the AGM at hitps [/femaestings kfintech com

2. in compliance with e-AGM Circulars, the slectronic copies of Motica of the
AGM and Annual Report for financial year 2022-23 have been sentto all the
members whose e-mail IDs are registered with the Company/depository
participant(s). The Annual Reporl along with Notice of tha AGM is also
available on website of the Company Le. www.spicejet.com under the
“investors” section, website of siock exchange i.e. www. bseindia com and
website of KFin Technologies Limited ("KFinTech”) i.e.
hiips:/fevoting kfintech com. The dispatch of Notice of the AGM through
e-mails has been completed on December 189, 2023

3. pursuant lo Section 108 ol the Companias Act, 2013 read with Rule 20 of
Companies (Management and Administration) Rules, 2014 as amended,
the Company is pleasad to offer e-voling facility to the members to cast thesr
voles electronically on all resolutions sel oul in the Notice convening the
AGM. The Company has engaged the services of KFinTech 1o
provide the e-voling facility. In terms of Circular No.
SEBIHO/CFDICMD/CIR/P/2020/242 dated December 9, 2020 issued by
the Securities and Exchange Board of India on the e-voting facility provided
by listed companies and as part of increasing the efficiency of the voling
process, e-voling process has been enabled to all individual shareholders
holding securities in demat mode o vote through their demat account
maintained wilh deposilories/websiles of deposilories/deposilory
participants. The detailed procedure and instructions for e-voting and
participation in the AGM through VC facility are provided in the Nolice of the
AGM.

Members are informed that (a) the e-voting period commences on
Saturday, January 6, 2024 al .00 a.m. and ends on Tuesday, January 9,
2024 at 5:00 p.m. The e-voling will not be aliowed beyond the aforesaid
date and time and the e-voling module shail be disabled by KFinTech upon
expiry of aforesaid period; (b) members of the Company, holding sharas
gither in physical form or in dematerialised form, as on the cut-off of dale l.e
January 3, 2024, can cast their vote through e-voting or through e-voting
syslam during the meeating. (o) members who have nol cast their voles on
the resolutions through e-voting and are otherwise not barred from doing
s0, shall be eligible to cast their vole through e-voling system available
during the AGM: (d) a member may allend the AGM even afler exercising
his right to vote through e-voting, but shall not be eligible to vote at the AGM,
and (e} a person who has become the member of the Company post-
dispatch of Notice of the AGM and holds shares as on cul-off date L.e.
January 3, 2023, may write to KFinTech on email 1D evoting@kfintech com
requesting for the user ID and password. However, if you have already
registered with KFinTech for e-voting, you can use your existing user 1D and
password for casting your votes

In case ol any gueries, membear may refer the Fraquently Askad Questions
(FAGs) for sharaholders and e-voling User Manual for shareholders
available at the download section of hitpsJ//evoling kfintech com or
contact Mrs. C Shobha Anand, Dv. VP, KFin Technologies Limitad, (Unit:
Spicedet Limited), Selenium Building, Tower-B, Plot No 31 and 32,
Financial District. Nanakramguda, Serilingampally, Hyderabad
Rangareddy, Telangana — 500032. Tel No.: 1800 309 4001 and E-mail ID:
evoling@kfintech.com

4. members who have note registered their email addresses are requested to
ragister theyr eamail addresses with respeclive depasilory partcipant{s) and
members holding shares In physical mode are requested to update thedr
email address with KFinTech at einward.risi@kfintech.com to receive copy
of Annual Report for financial year 2022-23 along with Notlce of AGM.

3, pursuant to Regulation 42 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 read with Section 91 of the Companies
Act, 2013 and the applicable rules made thereunder, the Register of
Members and Share Transfer Books will remain closed from January 4,
2024 to January 10, 2024 (both days inclusive) for the purpose of the 39°
AGM of the Company

For SpiceJet Limited

Sdi-

Chandan Sand

Sr. VP (Legal) & Company Secretary

Placa: Gurugram
Date: December 19, 2023
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PUBLIC NOTICE
Mobice is hamsby gven that KUSUM
PARBATSINGH RAJPUT & the owner
ol Shop No, B sdmessunng 197,82
5, Ft, Carpet area, Ground Floor, 18
Shiv Darshan, Vishnu Ganesh
Pingle Marg, Chinchpokll {East),
Parel, Mumbal - 4000192 in 1he]
Registrution Distict of Mumbai oty
(hareinafter referred to as “Said
Shop" ). The Qriglnal Agresmeni
deted 14ih July 2025 enlered Debwasn
MaMaAN PRILESH JODHAWAT ond
KLFSUM PARBATSINGH RAJPLUT]
[having Registration Mo,
BEEAMANAHZZI of Mumbel Gity
petiaining lo [ha esaid shop (&
irecoverahly |ost or misplaced during|
tha fime of fravel fram Malad East. Ay
persons who hasthave any claim,
righil. B aid viereat in Me-asld shap
angd in M argined Agreamen| lJ!ll way
of sate, gifi, sxchange, marigags,
charge, leass, lien, successlon of in
any other manner whiamsoayer should
inlirde the sars & {he ondersgnad
with sufficianl documentary progll
within 15 days from the dats ol
pubksaton of Ihis notoe. n cE3se no
objections are recelved within the
aloresaid time, § shall be presumed
that thars are no daimants 1o the said
shop and ta the first Original
e

Raghavan Arayll Veatll

Advocats, High Court,

Shop 232, Zed Floor, Ajenta
Sipugee Mall, Market Lape,
Borivall Wasl hMumibai - 400 092,
Placa: Murkxl Drante - 2001202023
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MOTICE 15 HERERY given to 58 or o
wharssaver it mey concam that my
chanl Mrs. Jayanthi Babu Shetly is
tha preseml ocwner and nominee of
Late. Mr. Babu Venksppa Shstty,
wha dad inteslata on 04.08.1989, wha
had perchazed rom Mra, Shanta
Bhawanji & Mr. Bhawanji Shamjl, the
residential pramisas beanng Flal No,
603, Sixth Fleer, Building Na. E/3,
admeasuring about 39.91 Sq. Mir.
Carpet Arga, Hightand Park, Mulund
Colony, Near Shastri Nagar, Nahur,
Mulund (West), Mumbal,
Maharashtra - 400082, and the
purchase agresment of Late. Mr,
Babu Venkappa Shetty have been
lost or mizplaced by my cliant Mes.
Jayanthi Babu Shetty and not found
with due diligesica. il feund, shall ba
ralurned 1o my client. & Missing
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PUBLIC NOTICE

PUBLIC NOTICE
MOTICE 15 HEREBY given o all or fo
wharmaneser it may concem that my
clients Mr. Darshan Shashikant Shah
& Mirs. Shraddha Darshan Shah @
the joinl owners, occupsers and
passessors of the resdenlial pramises
fanng Flat No. 604, B Wing, Om
Srishtl Co-operative Housing
Society Limited, Pandit Deandayal
Upadhyay Marg, Mulund [West),
Murmhiai, Maharashira - 400080, &m
mwvesligating the Hle for dus diligence
an behall of iy chents Mr. Darshan
Shashikant Shah & Mrs. Shraddha
Darshan Shah wha ars wiling io s
jhe said resdential premises. Hanos
all persons of fmancial insfulions,
exgept DG Bank, Ranjurmang (Wesl)
Branch, claiming & adverse inlaresl i
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